
                           

Present:- Sri N. Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-620 of 2022 
GR Case No-1129 of 2022  

Under Section-379/411/34 of IPC R/W Sec-13(1) of Assam 

Cattle Prevention Act, 2021, R/W Section- 11 of Prevention 

of Animal Cruelty Act, 1960,  

 
ORDER 

20.05.2022 

Case record put up before me along with accused persons, 

namely, Saquelain Mustaque aged about 25 years and 

Innas Aliarrested and produced in connection with the 

case registered under section-379/411/34 of IPC R/W Sec-

13(1) of Assam Cattle Prevention Act, 2021, R/W Section- 

11 of Prevention of Animal Cruelty Act, 1960.  

Seen the Forwarding Report, Memo of Arrest, Inspection 

Memo, Notice, Medical Report and Case Diary.    

The I.O in his forwarding report stated that the accused 

person was arrested today at about 08:20 AM. 

Accused persons are not represented by his Ld. Counsel 

and on being asked he has informed that his family 

member is going to engage advocate for his defence and 

accordingly, he declined to receive any assistance from 

this court. Accordingly, the accused person is remanded to 

judicial custody till 03.06.2022.  

Perused the case record along with forwarding report. 

Perusal of the same discloses that the formalities have 

been duly complied with by the I/O.  

The Superintendent of Central Jail, Sonitpur, Tezpur is 

hereby directed to keep the accused separately in an 

isolation ward from the other jail inmates for a 

considerable period and further the accused are directed 

to be scanned through thermal scanner before admitting 

them inside the jail.  

The Superintendent of Central Jail, Sonitpur, Tezpur is 

directed to comply with the aforesaid guideline for 

prevention of COVID-19 pandemic inside the jail premises. 



                           

20.05.2022  

Also seen the prayer of for perusal of two nos. of seizure 

lists along with the photographs of seized 10 nos. cattles, 

one no. of Bolero Pickup vehicle bearing Regd. No-AS-

12/AC-1446 (MR No-539/22) and purchase receipts of 

cattles (MR No-538/22). However, the said seized cattles 

and vehicle are not physically produced before this court 

by the I.O.   

The I/O in his seizure list stated that the seized cattles are 

handed over to “Trinayan Goushala, Chariduar.  

Accordingly, only seizure list is seen excluding the seized 

items in connection with seizure list marked as MR No-

539/22 and MR No-538/22. The prayer of the I/O 

considered and allowed and seizure lists along with the 

photographs of seized items are seen. Let furnish 

photostat copy of seizure list to the I.O, keeping the 

original seizure list and photographs with the case record. 

Return back the case diary accordingly.   

Inform all the concerned.  

 

                   Sri Nabajit Bhatta 
                             Chief Judicial Magistrate 

                                          Sonitpur, Tezpur 


